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ORDER

1.  In this original application, based on a letter petition, aPplicant hgs raised
the grievance against the non-construction of the requisite protection wall
from Simbalkhal to SIDCUL for protecting flora and fauna of the reserved
forest of Rajaji National Park and preventing illegal mining and stone
crushing close to the said forest causing damage to the environment.

2. Further, plea of the applicant is that such a wall is necessary to prevent
animal-human conflict and to protect the environment.

3. Report dated 15.11.2024 has been filed by the Divisional Forest Officer,
Lansdowne Forest Division, Kotdwar, Uttarakhand.

DFO, Kotdwar, Uttarakhand present virtually today has informed that a
decision has been taken by the State Government to construct the boundary
wall in question. He has submitted that the joint survey for the demarcation
of boundary of the forest for the construction of the boundary wall has been
undertaken and Uttarakhand Peyjal Sansadhan Vikas evam Nirman Nigam
has been appointed as the working agency to carry out this work. In this
regard, he has referred to annexure-9 (page 123) of the latest report filed by

the State. He has further submitted that since the agency has been
nominated, therefore, now the DPR will be prepared.

Report dated 15.11.2024 filed by

‘N

DFO, Kotdwar states as under-
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6. In view of the statement made
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the process of construction of boundary wall in question and file the action taken

rceport before the Registrar General of the Tribunal immcdiatcly. on
completion of six months. If found necessary the matter will be listed
before the Bench for consideration.
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F0-06 F Ifealaa “Inview of the statement made by DFO, Kotdwar, we dispose of the present misc.
application with direction to the State and its authorities to expedite the process of construction of
boundary wall in question and file the action taken report before the Registrar General of the Tribunal

immediately on completion of six months. If found necessary the matter will be listed before the Bench
for consideration."
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present misc. application with direction to the State and its quthorities to expedite the process of
construction of boundary wall in question and file the action taken report before the Registrar

General of the Tribunal immediately on completion of six months. If found necessary the matter
will be listed before the Bench for consideration."
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ORDER
1. In this original application, based on a letter petition, applicant has raised
the grievance against the non-construction of the requisite protection wall
from Simbalkhal to SIDCUL for protecting flora and fauna of the reserved

forest of Rajaji National Park and preventing illegal mining and stone crushing

close to the said forest causing damage to the environment.

2. Further, plea of the applicant is that such a wall is necessary to prevent
animal-human conflict and to protect the environment.

3. Report dated 15.11.2024 has been filed by the Divisional Forest Officer,
Lansdowne Forest Division, Kotdwar, Uttarakhand.

4. DFO, Kotdwar, Uttarakhand present virtually today has informed that a
decision has been taken by the State Government to construct the
boundary wall in question. He has submitted that the joint survey for the
demarcation of boundary of the forest for the construction of the
boundary wall has been undertaken and Uttarakhand Peyjal Sansadhan
Vikas evam Nirman Nigam has been appointed as the working agency to
carry out this work. In this regard, he has referred to annexure-9 (page
123) of the latest report filed by the State. He has further submitted that
since the agency has been nominated, therefore, now the DPR will be
prepared.

5. Report dated 15.11.2024 filed by DFO, Kotdwar states as under:-
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2. In view of the statement made by DFO, Kotdwar, we dispose of the present
misc. application with direction to the State and its authorities to expedite
the process of construction of boundary wall in question and file the action
taken report before the Registrar General of the Tribunal immediately on :

completion of six months. If found necessary the matter will be listed before
the Bench for consideration.
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